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j' In this application the applicants
have challenged the Annexure-E Corrigen-
dum dated 2'i.3.1998. The short facts are:-

... The app‘licanrts belong to Scheduled
Caste community. They were selected for

appointment to the post of Traffic appre-
Intice. A select list was published on

26. 3 .98 and ‘a day after by a corrigen-

-‘dum' their names were cancelled and two

new names were included in the said ;
list. according to the applicants those Q
persongwhose names were later on inclu—a‘é
aed?were not qualified in the interview.
Therefore, the cancellation of the names .
of the applicants from.the,seledt list

and inclusion of the names of those

 persons accordirig to the applicants is

illegal, arbitrary and contrary to the
rules. _fBéing aggrieved the applicants
submittéd Annexure-F representation

dated 3.4.1998 to the Railway Minister
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to Mr J.L.Sarkar to enable

him to take necessary steps.,

By order

29.4.98,

TR

with Gopy to the General Manager(P).
' NaF.RallwayyMallgaon. However, the said
irepresentatlon has not yet been disposed

of . The applicants have come to kriow

: that the authorlty is going to issue
'app01ntment letters to the respondents

No.4 and 5.

Heard Mr D.S.Bhattacharya,leatrned
counsel appearing on behalf of the
applicants and Mr J.L.Sarka%; learned
Railway standing counsel for- the respon-
dents. On hearing the counsel for the
parties, we feel it expedient to dispose
cof the case with a direction to the
respondents to dispose of the represen-

at any rate
tation as early as possible/within a
period of one month from today. The
applicants may also file a fresh repre-
sentation before the Chairman, Railway
Recruitment Board, Guwahati within two

days from today. If such representation

|. is filed the respondent No.2 shall alsc

dispose. of the representation as early
as possible at any rate withiﬂ a period
of one month from the date of receipt

~of the representation. Meanwhile the

respondents shall not make app01ntment
in respect of those two posts of Qreféic
Apprentice till disposal of the repfe-

'sentation. If the applicants aie“still
. aggrieved they may approach the appro-
| priate authority.

Applicaticn is disposed of with the |
above order.

Considering the entire facts and
circumstances of the case however,

. we make no order as to costs.

" Member Vice-Chairman



